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draw current from it for the electri-
fication of these stations. Only two
stations have been electrified and 13
remain to bhe done and they will be
taken up after the electrification of
the line is taken up.

Shri Subodh Hansda: May I know
whether electrification of individual
stations has been done by installing
generators or by taking  electricity
from th. grid?

Shri S. V. Ramaswamy: As I said,
the sctting up of generators is not a
profitable proposition. We will have
to tap eclectricity from the clectrified
linc when we get it electrified.

Retiring Benefits to Railway
Emnployees

#397. Shri Harish Chandra Mathur:
Wiil the Minister of Railways be
pleased to state:

(a) how manv Govornment ser-

vants who retired more than SIX
monihs back have not yel been paid
theiy roiiring benefits:

(5) vihat is the numier of  =uca
cases pending for over o seas: and

(¢) what stens harve been aien (2
arrange timely pavmoenis?

The Deputy Minisier of Railwavs

(Shri Shahniwaz Khan): (a)
Provident Furd cases. 2034
Pension cases. 934
(b) Provident Fund cases. 1034
Pension cases. 479

(¢) In order to expedi‘s (hn  pav-
ment of settlement due: iramediateiv
after retirement, tae U Y Ad-

Y

ministrations have aireniv heen  in-—-

structed inter cliv that evervy month
a list of staff due fus »oiirement in
the Calendar month falling six
months later shouid be sent to  the
Accounts Officer, Co-operative Societ-
ies and others concerned so that
initial steps for azcertaining recover-
able debits and the closure of the
Providen? Fund Accounts ete. could
bhe taken i: time. Also recently the
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Railway Administrations have been
instructed that Noven:ver, 1958
should be observed as a clearance
month when the officers ana staff con-
cerned should make an all-out effort
to clecar as many cases as possible,
particularly those over one year old.

Shri Harish Chandra Mathur: May
I know if any study has been made
with regard to the causes of these
proverbial delays? What are the
difficulties and causes which account
for these delays?

Shri Shahnawaz Khan: The main
causes are these: In some cases, the
service and leave records are not
complete: in some cases, provident
fund accounts are not complete.
Then. we have to take into considera-
tion the commercial and recoverable
debits; that also takes time. Some-
times employees refuse to vacate rajl-
way quarters; that also delays pay-
ment.  Sometimes legal documents
are not forthcoming.

Shri fiarish Chapndra Mathar: Tt
is obvious thaf there are thousands
nf ca~oe in which ponsions and provi-
et fend have nei heen finalsed even
afer a vear or more of refircement.
2~ T knovw whal are the rea=ons for
nai finglizing these dncuments cven
at the time of retirement and  hand-
ing them over to the individuals con-
cerne’ simultaneously ai the time of
renquishing charge?

S%vi Qh-swnnawaz Hhan: As T eaid,
there have been some delays in some
cases. FEvervy month over 2008 cm-~
plovees ara retiring on Railwavs. The
Railwav Minisirvy has new set up a
tarae! that all the dues of the em-
nlovees should be paid within 1C
dave of retirement.” A verv intensive
d+ive is being launched. Aiready
we have succeeded in achieving good
results.

Shri Harish Chandra Wiathar: May
I knowr if the hon. Minister is aware—
he mav give figures if he can—of
frustration and distress, and how
many people have.dic during this
vear before their pension and provi-
dent fund have been Jecideds?
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Shri Shahnawaz Khan: For the in-
formation ofe the hon. Member, I
would like to quote certain figures.
The number of cases pending for more
than 6 months on the Central Rail-
way on 30th September, 1957 was
23,34; and the number spending on
the same date in 1958 is 103. So, it
is apparent that we have made con-
siderable progress.

Shri Ranga: He has not answered
the question, Sir.

Shri Thirumala Rao: With regard
to answer to part (c¢), may I know
the longest period for which certain
cases are pending for final settlement?

An Hon. Member: Sir, the pre-
vious member asked for the number

of deaths.

Mr. Speaker: Probably, the Minis-
ter has not got the figures of deaths.

Shri Thirumala Rao: May I know
the longest period~over which these
cases have been pending for  final
settlement?

Shri Shahnawaz Khan: As I said
in the beginning, there are certain
causes which are beyond the control
~ of the Railway Administration; for
instance, the Submission of legal
documents. But, we are trying 1o
. expedite payment as early as possible.

Shri Thirumala Rao: My question
was not about the reasons. May I
know if the hon. Minister has got
figures for the number of cases pend-
ing for long™~and the longest period

_for which a casg is pending?

_ Shri- Shahnawaz ~Khan: I do not
" have the figures.

Shri - S. <M. Banerjee:  May I know
whether the railway workers have
n~® -ntad for pension? This ques-
ti celates to retirement benefits.
If sg what are the reasons for the
same? May. I also know the total
number of employees who have opt-
ed for pension?
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Mr. Speaker: How does this arise
out of the question?

Shri S. M. Banerjee: It arises out
of retirement, Sir. And, this is one
of the reasons why they did not
opt for pension.

Shri Narayanankutty Menon: May
I know in how many cases during
1957-58 pensions have been sanctioned
after the death of the employees?

Mr. Speaker: He has not got the
figures. Next question.

Shri Narayanankutty Menon: The
question may be answered, Sir.

Mr. Speaker: He has not got . the
figures.

Shri Ranga: It was for the hon.
Member to say what was the num-
ber. He did not say anything at the
first time. Whatever was due to the
employee should certainly be paid
to the heirs. ’

Mr. Speaker: Whoever denies that?

Shri Ranga: But, we do not know.
That is the reason why we put the
question. At firstt the Minister
avoided giving any reply at all. An-
other hon. Member has had to put
the same question in order to get the
reply that he has not got the inform-
ation.

Mr. Speaker: I understood it in™a -
different manner. How many, in
absolute frustration, passed away?
Nobody can withhold the provident
fund. I do not know about pension
but so-far as provident fund is con-
cerned, nobody can withhold the pro--
vident fund and refuse to pay the
amount to the heirs.

Shri Narayanankutty Menozn:
Even provident fund is not paid and
it is subject to the sanction of the
Ministry.

The Minister of Railways (Shri
Jagjivan Ram): It is our earnest de-
Sire to  make the final settlement as
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-quickly as possible. But, as has
been explained by the Deputy Minis-
ter, there are certain cases where
final settlement is not possible unless
all the documents are made available
from the different sections which are
concerned with it. Even in these cases
certain percentages are paid to the
employees before the final settle-
ment is made and only a portion is
retained, to see if any arrears are
outstanding against the employee
which may be adjusted against the
portion that is held up with the ad-
ministration. But we are trying to
see that those difficulties are also
overcome and there may be very few
cases where the final settlements may
remain outstanding beyond ten days
-or two weeks.

Shri Harish Chandra Mathur: The
hon. Minister explained that the pay-
ments had not been made possible
‘because of certain reasons. Is it not
a fact that in 90 per cent of the cases,
the delays are due to the Govern-
mental reasons but not because of the
individual not giving documents, etc.?
Is it not due to the Government im-
perfections? o

Shri Jagjivan Ram: No, Sir; T will
not agree. Wherever settlements re-
mained overdue, there are causes.
There are cases where full informa-
tion is not supplied by the employees
concerned and whenever full in-
formation is supplied by the em-
ployees concerned, every effort is
made to expedite the settlement.

Shri A. C. Guha: He has not re-
plied to that definite question. If
‘the employee dies before the final
settlement, is that amount paid to the
heir of the employee?

Shri Jagjivan Ram: That is paid
‘to the heir.

Shri Narayanankuity Menon: May
T know, Sir, .

Mr. Speaker: No, Sir. It is not a

debating hour. If any information is

-still to be elicited, there are other
‘methods.
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Report of the Officer on Special Duty
on Port and Dock Workers’
Demands.

+
Shri Tangamani:
{ Shri S. M, Banerjee:
*398J Shri Dasaratha Deb:
Shri Narayanankutty Menon:
{ Shri A. K. Gopalan:
| Shri Punnocose:

-

Will the Minister of Transport and
Communications be pleased to state
the progress made so far regarding
the implementation of the recom-
mendations made by the Officer on
Special Dw:ty to enquire into the
demands of Port and Dock Workers?

The Minister of State in the Min-
istry of Transpoert and Communica-
tions (Shri Raj Bahadur): Govern-
mentygdecisions on the recommenda-
tions have been indicated in the
Resolution of the 20th July, 1958. A
statement showing the progress made
in implementing the decisions is laid
on the Table of the Sabha. [See Ap-
pendix II, annexure No. 66.]

Shri Tangamani: In reply to an
earlier question No. 156, dated 16th
stated
that on the question of retlrement
benefits the recommendations of the
P, C. Chaudhuri Committee cannot
be accepted by the Government till
after the Second Pay Commission re-
port was out. May I know whether
since that date, the Government.had
revised their views about it?

Shri Raj Bahadur; I do not think
‘that anything Justlfymg the revision
of our view stated in the resolutibn
has happened since. fchen

Shri Tangamani:’ Serial No. 14
refers to the sétting up of an Advisory
Committee of Trustees for the ports
of Madras, Bombay and Calcutta.
May I know when the -Advisory ‘Com-
mittee for Madras will be set up? -

£h-? Maj Bahaduri“The decision is
major
“ports of Bombay, Calcutta and Madras.
The Bombay Port Trust had already

&





